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lmpol't duty except incases of 
units under 100'10 export-Oriented 
Scheme and free trade Zone uDits~ 

(b) and ( c) The indigenous 
textile machinery manufactu ers 
are facing difficulties od account of 
labour unrest in some of their units, 
as also due to the pohl InS being 

perienced by the textile industry. 
Concessions to loo%export oriented 
and ire trade zone units will not 
adversely affect the demand for th 
domestic market. 

CoaditiODS of Darjeeling Tea 
Estates 

2236. SHRI ANANDA PA-
THAK: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether a study was made on 
the conditions of the Darjeeling tea 

tates; 

(b) 'when the said study was 
made, if an y ; 

(c) what wasthe coutcolne of the 
said "'tudy; 

(d) action taken on the said 
finding~ if any ; and 

( e) if no action has b . n taken 
so far, the reasons 1( r the sam 
and by what tiIne action on the 
findings is expect -d ? 

THE MINIST R OF STATE 
IN THE -MINISTRY OF COM- . 
~RCE (SHRIMATI RAM 
DULARI SINHA: (a) to (e) A 
Techno-economic Study of the 
Darjeeling Tea E tat s was 
made by the Tea Manufacturing 
and Marketing Consultants in 
Octob r, 1979. This study recom-
mend d a strategy for doubling tea 
prodUction from about I I million 
kgs. to 22 million kgs. by the y ar 
2000 A.D. Based on this study, a 
scheme for r duvenation of th 
Darjeeling T a Gard ns wa pre-
pared and appr ved. The sche c 
has an outlay f Rs. 43 crores. his 
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is-to be implemented over a period 
of ten years, the total area .. covered 
under various activiti s like ex .. 
tension planting, rejuvenation plan .. 
ting etc. being 9500 h ctares. Tea 
Board has cl arance to implement 
this scheme now. 

Relaxatio to multinadonal 
companies to borrow loans 
without R.B.I. permission 

2237. SHRI G. NARSIMHA 
-REDDY: Will the Minister of 
FINANCE be pleased to state 

(a) wh th r it i a fact that 
Government have p rmitt d some 
multinational compani who are 
engaged in industrial a tivity to 
take overdrafts and loans from 
their bankers without th prior per-
mission of the RBI ; and 

(b) if so, th nams of the com .. 
panie and the consideration for 
this relaxation ? 

THE DEPUTY MI L TER 
IN TH MINIS R Y OF FI ANC 
( HRI J NARDHANA POQ]ARI) 
(a) and (b) here~r nc pr sumably 
is to foreign Companies i ', ' tho 
incorporated out ide India or in 
which non-1' sident int, re t xc eds 
forty per cent. In t rm of Ex-
change Control Manual, the 
Authori ed alers can grant sl~ort 
tenn loans (i. , repayable within a 
year) required by foreign compani 
for their working capital n ds with .. 
out the approval of R erv Bank 
of India pr~vided ; 

(a) Concerned firm/company ha 
obtained necessary permission 
of Reserve Bank of India under 

ection 28 or Section .29 of 
Foreign Exchange Regulation 
Act, 1973 for carrying on 
trading, c rom rcial or industrial 
a tivity for , which loan facility 
is requir d ; 

(b) I ts t tal borrowings both s -
cured and unsecured as com .. 
pared ,to its equity do not exceed 
d bt equity ratio of 2: I; and 
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it ha not accepted any deposits 
aft r 31-12-197 ' ithout prior 

rmissi n f e erv Bank of 
India. 

or other loans ri r permis ion of 
erve Bank of India inc ary. 

Top vacancies in public under-
takings 

2238. HRI RAM VILA 
WAN : Will the ini tcr of 
ANCE be plea cd to state : 

( a) what are the ames and nu-
mb r of public ect r uni which 
ar at present functioning without 
th ir chief executives; 

(b) whether ther are mor than 
30 mor vacancies fc r Functional Dir-
ctoTS (level II po"t ) in public sector 
units . 

(c) whether the public Entcr-
pris el ction Board h howev r 
mad recommendati n<; for appoi-
nment of Chief Executive and also 
for Functional Directors t the Prim 
Minister' Secretariat; and 

(d) ifso, th rea 01 for n t d ar-
ing the recommendations made? 

THE MINI TER OF ST;\TE 
IN THE MINISTRY OF FINANCE 
(SHRI PATTABHI RAMA RAO) : 
(a) and (b) Vacanci s f full-time 
Chi fExecutives and Funct" 9)al Dir -
ctors (Level II) as on 28-2-1983 were 
16 (as per attached Stat ment) and 
29 r sp ctively. 

(c) and (d) Th public Enter-
prises Selectio Board (PESB) hav 
mad recommendations for 9 vacancies 
of Ch.i f Exocuttves and I vaca cie 
of Functional Directors. These re-
csmmendations which re sent 
to the administrativ Ministries/ 
Departm nts controllin the public 
enter prises are proce d by them 
for obtaining the approval of the 
Appointm nts Committ e f the Ca-
bin t. Appointment orders have since 
been issued for I hi f :xecutiv and 

StateD1ent 

VaCQ11cit!.) f!f 'hiif Executives in 
Public Euterprises as on 28-oz-I983 

I. Raj than ] ctronics & Instru-
m nts Ltd. 

2. Hot 1 . p rati n f India. 

3. T a Tradinrr rporation. 

4. Delhi "'1' n" rt Corporation. 

5. H a"y Engin ring C rpor tion 

6. Nagaland Pulp & Paper Mills Ltd. 

7. National Bi ycl Corp ration. 

8. Hindu tan Latex Ltd. 

9. F rtil1~cr • hClnical (Tr v -
cor) Ltd. 

10. Mi a Trading Coq ration. 
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Ltd. 
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13. Lagan Jut Machin ry Co. Ltd. 

14. Triveni tructurab Ltd. 

15' Central Coalfields Ltd. 
16. National T xtile A rpor tion 

(APKKM) Ltd. 

Ter-m And Condition of 
Rent/Lease in Re pect Of 
Cantonment Board Fund 
Property in Delhi Canto ent 

2239. PO. AJIT UMAR M .. 
HTA: Will th Mini ter of EFENCE 
be pleased to tate: 

(a) what are th t rmc; and di-
ti ns of the rent/l a d ed and th 




